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SHRI C M STEPHEN: On a point 
ot order The Vote on Account cannot 
be passed on the same day, that is 
the rule Kindly check up from the 
Rule whether Vote on Account can be 
passed on the same day

MR SPEAKER It has been 
checked

l& tt hrs.

APPROPRIATION (VOTE ON AC
COUNT) BILL, 1978*

THE MINISTER OF FINANCE 
(SHRI H M PATEL) I beg to rrove 
lor leave to introduce a Bill to pro
vide for the -withdrawal of certain 
sums from and out of the Consoli
dated Fund of India for the services 
at a part of the financial year 1978-79

MR SPEAKER The question is
“That leave be granted to intro

duce a Bill to provide for the with
drawal of certain sums from and out 
of the Consolidated Fund of India 
for the services of a part of the 
financial year 1978-79 ”

The motion wot adopted.
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SHRI H M PATEL- I introduce! 
the Bill

I beg to moveV

“That the Bill to provide for the 
withdrawal of certain dntms from 
and out of the Goneohdated ?und 
of India for the services of a part 
of the financial 1978-79, be
taken into consideration”

MR SPEAKER The question is

‘That the Bill to -provide for the 
withdrawal of certain bums from 
and out of the Consolidated Fund 
of India for the services of a part 
of the financial year 1978-79, be 
taken into considerttion ”

The motion vmm adopted.

MR SPEAKER: We shall now take 
up clause-by-clauae consideration of 
the Bill Th« question is:

“That clauses 2 to 4 the Schedule* 
Clause 1, the Enacting Formula and 
the Title stand part of the Bill”

The motion tea* adopted
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